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0A. No. 211/86

CORAM ¢ HON'BLE MR, P,H. TRIVEDI e VICE CHAIRMAN
HON'BLE MR, P.M, J03HI .+ MEMBER

29 .,7,.'86

Dr. Brijendra Prasad, applicant %T;?grs%?a! is heard. He
states at the Bar that kWsk he is/ withdrawimg-L .P. pending
in the High Court. The respandenéé have already filed a
reply, The case is adjourned te 5th August, 1986 for

further directions,.
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(P, J0SHI) (PH. TRIVEDI)
MEMSER VIEE CHATRMAN
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. O.A. 211/86
o CORAM ¢ HON'BLE MR, P,H. TRIVEDI o VICE CHRAIRMAN ’
HON'BLE MR, P.4, JOSHI .o MEMBER

5,.8,'86

The applicent and Mr. J.D. Ajmera, the learned counsel for the
respancents are present. The applicant undertakes te withdraw
L.P. pending in the High Court en 11th August, 1986. The case
is therefore adjourned to 2Bth August, 1986 for further directions

ancd hearing-
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(P, JOSHI) (.PH. TRIVEDI)

MEMBER VICE CHAIRMAN
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